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Date : 10/03/2003 This Petition was called on for hearing today.

CORAM :
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For Appellant (s) M. Mikul Rohtagi, ASG

M. Vinay Bhasin, Sr Adv.
M. Bhargava V. Desai, Adv.

M. Anmit Bhasin, Adv.
M. Sanjeev Kr. Singh, Adv.

For Respondent (s) M. Anupam Lal Das, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Considering the facts of the case, we think that status quo should be maintained. It is order
ed accordingly. But,at the sane tine we are of the viewthat this matter requires urgent hear
ing. Let an application be filed in that regard to consider that request.
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